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Sea within Territorial Waters (St.)
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MR. SPEAKER: I am not sitting
here as a judge. I deal with proce-
dures. I am not in a position to give
my firm opinion as to the constitu-
tional or legal side of it.
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MR. SPEAKER: How can I give
my firm opinion on a legal question?
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MR. SPEAKER: I am not prepared
to go into the legal or constitutional
gide of it.
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MR. SPEAKER: He thinks he is
right. You think you are right. How
can II decide?
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Rule 877
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MR. SPEAKER: As far as the legal:

position is concerned, I am not going
into that.
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MR. SPEAKER: I am n;t
here as a judge.

sitting:

12.42 hrs.
MATTER-UNDER RULE 377

TmmMeE Capsurxz Buriep By ALL-INpra:
CONFEDERATION OF CENTRAL GOVERN-
MENT OFFICERS ASSOCIATION ON 1-5-1974.

MR. SPEAKER: Now, we take up-
matter under Rule 377. There are
three Membefs who have given notice:
on the same subject, Shri Bibhuti
Mishra, Shri B. V. Nalk and 8hri
Madhu Dandavate. Out of the
three, I allow the Member who was the-
first to send in the notice,

SHRI B.V. NAIK (Kanara): The-
other day all the seven were per-
mitted.

MR. SPEAKER: Shri Bibhuti
Mishra.
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“In a resolution adopted on the
-occasion, the Confederation warned
that the Government employees
‘will _join other sections of the

‘people concertedly to redress their

grievances. It criticised the Finance
Minfster for one-sided presentation
-of the case concerning personnel and
-emoluments policies.”
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SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, I want to make
a submission for one minute regarding
‘the attack on fundamental right of
the citizens. Sir, it is the right of
every citizen to vote in an election
according to his choice and have vie-
tory processions if he likes. I have
received a telegram which reads:

“Congress candidate defeated in
Vuyyuru constituency stop on ins-
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Notice to Speaker about

Presidential Election
tructions from  vindictive Chief
Minister of Andhra the police came
on the scene and severely lathi-
charged the peaceful procession
after counting at Gunnavaram stop
they chased into houses and beaten
innocent people including children
and women stop
number of opposition and CPM acti-
vists stop they were beaten in police
custody.”

MR. SPEAKER: I am sorry, by
generosity is being exploited. If I
allow one, I will have to allow others
also.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, I want Government to make
an inquiry into the matter and make
a Statement in the House. So through
you, Sir. I want to say that the
Minister should make a statement in
the House.

MR. SPEAKER: Not on the spur
of the moment; I did not know what
you were going to say.,

RE. REPORTED NOTICE ISSUED TO
THE SPEAKER, LOK SABHA BY
SUPREME COURT - IN THE
MATTER OF SPECIAL REFE-
RENCE RELATING TO PRESIDEN-
TIAL ELECTION.
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Notice to Speaker about
Presidential Election
SHRI SEZHIYAN (Kumbakonam):
It has come out in the press. The
court wanted to issue a notice to you.

But the Attorney-General said that
they should issue to him first.
MR. SPEAKER: I also read this.

What I read in the papers was that
when they said that a notice will go
first to the Speaker of Lok Sabha, the
Attorney-General said that it should
be issued to him first so that he may
be in a position to lay the facts. Whe-
ther the Attorney-General made the
observation or not, I do not know but
Chief Justice said:—“I am sorry I de
not know the protocol.’
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